
Vehicle No. : UP17Q8598 
Circle : SPC 
State Vs. Sandeep 
Challan No. : 18301200312110117 
Challan date : 12.03.2020 

 

07.07.2020 

 

Present:   Ld Counsel for applicant 

   Ld counsel seeks adjournment as accused is not 
present. Accordingly, put up on 08.07.2020 

  

(Richa Manchanda) 
MM01/NE/KKD/07.07.2020 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 
EFIR No. : 042449/2019 
U/s 379/411/482 IPC 
PS Bhajanpura 

State vs Qamar Abbas@Qamrul 

 

07.07.2020 

 

Present:   Ld Counsel for applicant through CISCO webex 

   Ld APP for state through CISCO webex 

 

Application filed for regular bail of the accused Qamar Abbas@Qamrul 
stating that the property has already been recovered and the accused is 
in JC since many months. Also, considering the COVID pandemic, 
accused be released on bail. 

On the other hand IO has filed the reply stating that accused was 
arrested on 08.01.2020 and stolen property was recovered from him. 
Also, it is stated that the co-accused is absconding. 

Heard. Record perused. 

Considering the facts and circumstances accused is admitted to bail on 
furnishing bail bonds in sum of Rs 10,000 with one surety of like amount. 

 

        (Richa Manchanda) 

MM01/NE/KKD/07.07.2020 
 
 

Certificate : The proceedings were conducted through videoconferencing 
via Cisco Webex. Audio as well as video was clear throughout the 
proceedings and the connectivity was also proper. No malfunctioning 
reported in the devices used at both ends. 

(Richa Manchanda) 
MM01/NE/KKD/07.07.2020 

 
 



FIR No. 287/20 
U/s 25/54/59 Arms Act 
PS Bhajanpura 

State vs Raju@Sabir 

 

07.07.2020 

 

Present:   Ld Counsel for applicant through CISCO webex 

   Ld APP for State through CISCO webex 

 

Application filed for regular bail of the accused raju@Sabir stating that 
the accused is on interim-bail. Also, considering the COVID pandemic, 
accused be released on regular bail. 

On the other hand IO has filed the reply stating that chargesheet has 
been filed and accused is a habitual offender. 

Heard. Record perused. 

Considering the facts and circumstances accused is admitted to regular 
bail on furnishing bail bonds in sum of Rs 10,000 with one surety of like 
amount. 

Bail bonds furnished for interim –bail stands accepted. Copy be sent to 
Jail Supdt for compliance. 

 

        (Richa Manchanda) 

MM01/NE/KKD/07.07.2020 
 
 

Certificate : The proceedings were conducted through videoconferencing 
via Cisco Webex. Audio as well as video was clear throughout the 
proceedings and the connectivity was also proper. No malfunctioning 
reported in the devices used at both ends. 

(Richa Manchanda) 
MM01/NE/KKD/07.07.2020 
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